
THE CQPRA CESS ACT, 1979 

No. 4 OF 1979 

I 8th March, 1979. ] 

An Act to provide for osition of cess on copra for the develop- 
ment of the coconu and for matters connected therewith. 

BE it enacted by in the Thirtieth Year of the Republic 
of India as follows:- 

1. (1) This Act may be cal&d the Copra Cess A&, 1979. Short 
title, 

1 

extent (2) It  extends to the wholeipf India. 
k and com- 

mence, (3) I t  shall come into force such dateas the Central Goverfiment 
ment. may, by notification in the 0ffici$l Gazette, appoint. 

5, 

t. 
Defini 2. (1) In this Act, unless the cd~text  otherwise requires,- 
tions. ! 

(a) "Board" means the Coeo Development Board established 
under section 4 of the Coconut Board Act, 1979; 5 of 1979 

(b )  "Collector" means the offichr appointed by the Central Gov- 
ernment to perfom, in any specifieq area the duties of a Collector 
under the provisions of this Act andkhe rules made thereunder. and 
includes any officer subordinate to thah officer whom he may, by order 
in writing, authorise to perform his dities under tkose provisions; 

a 
(c) "copra" means the dry kernel 0% coconut and includes edible 

; copra and desiccated coc.onut; 
i<' 

(a) "mill" means any premises in wh;+ or in any part of which, 
copra is crushed, or is ordinarily crushed, @ith the aid of power for 

' 
the extraction of oil or is otherwise process&l with the aid of power. 

Eqlanat.ion.- 'cP~~er~' means electrical energy 0.r any other 
form of energy, wnch is mechanically trans ittea and is n,ot gene- 
rated by human or animal agency; 

1 \ 
! 

(e) "occupier", in relation to any mill, person who has 
the ultimate control over the affairs of owner of the 

' mill in case he is not the occupier; 
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(f) "oil" means oil extracted Brom copra; 

(8) mean; prescribed' by rules made under this Act. 

(2) AlT other:'words ?$de jxx&ibns used in this Act and not defined, 
b u t d e f i ~ e d '  in tfie Coconut 9 ireloprnent ~ o a f d  1979', shall hav<"the e . . . .  . 

meaiiipgs resp&tivety a s i i ~ e  t o  &in . i n t h a t  Act. ' . 
. . ' ' . . . 

3. (1) There shall be levie and collected es a cess, for the plxqyses 
of this Act, on copra consumed in any mill in India with a view t o  pro- 4 
ducing or manufacturing any &ods therefrom, a duty of excise ~ ' t  such 
rate, not exceeding five rupees her quintal of copra, as the Central Cov- 
ernment may, by notification id the Official Gazette, specify: 

Pjroyided that until sucli rate is specified by the Ceqtral Goyprnment, 
the duty of excise shall be levie I and collqyted at  thf: rate of sixty paise 
per quintal of copra. 

i 
\ 
5 

, . (2) The duty of excise leviableiunder sub,-see-tition (1) shall be payable dh . . .  ? ,  ; . . . , , ,  : :: 
. by the.,occvpi,er . . .  of. the mill in w izch the copra i s  coysuped.. 

, 

i 
! 

4:. The proceeds of the.  duty. of bxcise levied and collebted under ;this 
Act shall first be cre~dited'to the Fons!olid,atcd Fundof  India, and the 
Central Government may, if- Parliapent, by appropriation made by  law 
in :this ,hehalf, so provides, pay to: tae- Board, $rsm..:tirne :to' ticme, faam out 

.: of such, pi-o~e.e.ds,-. . after deducting ithe ekpenses. on, co~le.@t%~ri :and %he 
3 amount, if any, refunded under sectlon .9,. such i sums qf money as: $.may 

think fit for being utilised for the pbrposes of the Coconut Development 
, .~, Bq3rd . , *ct: 1;919, I . , : , . .. 

. .  . . . 
. . : 

$ pfcppier o f , , e y ~ ~ y  mill sha\l, , ' . . . , . , 

( a )  if the mill was kstablishdd before the commencem~nt of this 
Act, witfiin fourteen days from &ch commencement, and 

I 

! 
(b) if the mill is establishe4 after the commencement ad this 

Act, within fourteen days from $uch establishment, 

,fuynish to the CmIl&.or. a. stabtem;ent b+taining the fol_lowing ]?articqlar.s! 
i 

namely: - I 

i 
- -  (i) the name. and situation of\ the mc$1:1;. 

I 

(ii) the nam~e and address of he occupier; t 
(iii) the address to which the c\mmumieations rela~tiing to the mfl1 

y y  be sent; and i 
(,$) the total cagacity o j  the mi\l. 

. . .  
. . 

6 .? -(b) . . . . Every: ..c g p y p j e ~  of. q.@l u ~ i ~ h  to $he Cq\&&pr. ~ y q y  
month a return stating the total of copra consumed in the mill 
during the peced,ing montz  \ 

' &?h . The :"= . return .!: . .? r:.r !.-eft$&; : ~ ~ ~ y , ; . r . ~  j! ,: ,: to .. i n  s u b - ~ e c t i b  z ( I )  a ~ 9 1 i b .  , y r - . . . , d - ,  fur~iS$+ b ~ -  
the s,e~p.th day o f  each month taget r w i t c  'such ' ofhe; in.f$ima- 

< ,  I ... . l j : 5 . .  : , < . .  ' . - . = ? % . - . -. .. -. --,, . . , . .  ( : . , ,  ( < . !  

ibn as h a y  'be prescimibed. .. .,, 
. . .. . .. , , 

' . f  . . .  . :  ).;:. 
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(3) Every such return shal.1 he wade in such form and shall be veri- 

Collec- 
tion of 
cess. 

Finality 
of assess- 
ment. , 

lied in such manner as may be pres ribed. 1 
I,, (1) On receiving any return de under section 6, the ColIector 

shall assess the duty ~f excise in r ct of the period to which the re- 
turr, relates, and if the amount ha already been paid, shall cause a 
notice to be served upon the occup the mill requitring him to make 
payment of the amount assessed ten days of the service of the 
notice. 

. (2) If the occupier of any mill furnish in due time the return 
referred to in section 6 or furni urn which the CoLlector has 
reason to believe is incorrect or the Collector shall assess the 
amount payable by him in such if any, as may be prescribed, 
and the provisions of sub-section thereupon apply as if such 
assessment had been made on a peturn furnished by the 
occupier: 

Provided that, in the case of a deturn which he has reason to believe 
is incorrect or defective, the ~ollecior shall not assess the duty of excise 
at an amount higher than that at bhich it is assessable on the basis of 
the return without giving to the loccupier a reasonable opportunity of 
proiring the correctness or completeness of the ret~wn. 

(3) A notice under sub-section (1) may'be served on the occupier 
of a mill either by registered postj or by delivering or. tendering it to the 

occupier or  his agent at the mill. 

8. (1) Any occupier of a mill who is aggrieved by an assessment made 
mder  section 7 may, within three months of service of the notice refer- 
red to in sub-section (1) of that section, appeal to such authmig as the 
Central Government may, by notification in the Official Gazette, ap-mint 
m this behalf, for the cancellatio~ or modification of the assessment and, 
on such appeal, the said authority may cancel or modify the assessment 
and order the refund to such ocdupier of the whole or part, as the case 
may be, of the amount paid thereunder: 

Provided that the authority sd appointed shall not be inferior in rank 
to the Collector by whom the assess~nent was made. 

(2) The appellate authority may, if it is satisfied that the appellant 
was prevented presenting the appeal within the 
aforesaid it to be prksented within a 

opinion that any duty of 2xcise 
thk duty of excise shall be 
notice to show cause, within 

against the proposed order. 

(4) The Central Government 
?ggfi,eved. , I  : . : by ,any = order, made 
capcel,:::cil. rnqdify . ..:;iii.i -$uch order,, 
'months ffbm: the date of the 
section (3), as the case may be. 
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Wr)Lrn* -, 
(5) The Central Government may, if it is satisfied that the applicant 

evented by sufficient" cause fr$m presenting the application within 
period of six months, allow it to be presented wit'nin a 
nf one month. 

of the Cenkal Government under sub-section (4) 
decision of the Central Government, the decision or  ̂

under sub-section (I), shall be final. 

on copra is levied and collected under this Act and 
the whole or any part of such copra is exported 

Central Government shall, subject to such condi- 
scribed, refund so much amount of cess as is equal 

to the cess co in respect of the copra from which the oil so ex- 
to the occupier of the mill from whom such cess 

or not such c9pra is produced in or imported 
into India. 

10. Where any dut of excise demanded from any person or any 
other sum payable by k ny person under this Act is not paid,- 

!. t 

(a) the deduct the amount so payable from any 
which may be under the control of the 

(b) the Collector 
ing and selling any g 
the control of the C 

( c )  if the amou h person in the 
manner provided in clause r clause (b), the Collector may 
prepare a certificate signed by specifying the amount due from 
such person and sen in  which such 
person owns any pr usiness and the 
said Collector shall eed to recover 
from the said pers 
arrear of land revenue. 

11. (I) The Collector or any officer empiwered by a general or special. 
order of the Central Government in 
as all reasonable times during working h 
of a mill. 

(2) The Collector or any other officer 
ing hours, with or without notice to the 
sale and stock records and accounts of 
extracts from all or any af the said rec 
of testing the accuracy of any return o self as to the 
palrticulars regarding which information is requ 
this Act or any rules made thereunder: 

Provided that nothing in this secti 
the examination of any description or 
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from 
India. 

Recovery 
of sums 
due to 
Govern- 
ment. 

Power to 
inspect 
mills and 
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1 
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Informa, 
tion ac- 
quired to 
be con- 
fidential, 

Trovi- 
sions of 
Central 
Excises 
and 
Salt 
Act, 
1944, 
etc., to 
z ?ply. 

, . 

Offences. 

Offences 
by com- 
panies. 

l 2 .  (I) All such gopies d extracts and 'information acquired by 
a Collector or any ot'liet o of any mill or from 
any return 'submitted Act shall be treated as confidential. 

(2) If the Collector or an officer discloses to any other 
than a superior as aforesaid, without the 
previous sanction of the or such other authority as 
may be prescribed, he imprisonment for a term 
which may extend to be liable to fine: 

Provided that notbing in this section shall apply to the disclosure of 
any such information for the pur ose of a prosecution in respect of the 
makipg of a false return under t is Act. 4 

13.  he provisions of the Cent xcises and Salt Act, 1944, and the 
rules made thereunder including relating to refunds and exemp- 
tiqns from duty, shall, so far as m apply in relation to the levy and 
collection of duty of excise on co der this Act, as they apply in re- 
lation to the levy and collection payable to the Central Govern- 
ment under that Act. 

14. (1) Whoever- \ 
(0) evades the paymenl of duty of excise payable under 

tills Act, or 

( b )  fails to furnish any return \r information which it is his 
11uty to furnish as provided by or Qnder this Act, or furnishes a 
retrlrn or information which is false inbnaterial particulars or which 
he does not believe to be true, or ', 

(c) obstructs the- Collector or any officer in the perform- 
ance of his duties under this Act or any made thereunder, 

shall be punishable with imprisonment for which may extend 
t'o six months, or with fine which m9y exte o thousand rupees, 
o r  with both. 

(2) Any court trying an offence under t ay direct that the 
copra in respect of which it is satisfied that offence punishable 
under this Act has been committed, shall ed tu Government 
and may also direct that all packages or co which the coprq js 

contained and every animal, vehicle, vessel onveyance used in 
carrying such copra shall be forfeited to Go 

\ 
15. (1) Where an offence under this Act has b/en committed b y  a 

:rcApany, every person who, at  the time the offenc was committed, .was 
i i i  t3harifii of, aWd w'as resp3nsible to, the company f r the conduct of the "4 
bdsiness%if.'the ~ 8 h ~ a n ~ ' a s  .well. as the company, shqll b e  deemed to . be 
giiilty' of the. offeilce and shall be liable to be proceeded against and 
pt,;isl;ed gieaii&l*glyi , .. .: 

'>. ' ' 

Provided that nothing contained in this sub-section 'shall render any 
such person liable to any punishment, if he that'the offenck was 
cpwmitted ,withoqt his "knowledge qr that he had exercis d all due dili- 
gence to,-prevent, the ,commission of such offence. a 
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( I ) ,  where 
a coinpany and it is 

part of, any &rector. 
or other officer of the corrpany, such director, 
or other officer shall also be deemed to be guilty of 

against and punished 

and includes a firm 

s a partner in the 

nder this Act shall 
the consent of, the 

Collector. 

17. Any offence punishable 
ed by the Collector 
alf on payment to 
t, of such sum as 

19. (1) The Central Government may, in the Official 
Gazette, make rules to carry out the 

(2) In particular, and without prejudice generality of the 
foregoing power, such rules may provide for of the following 
clatters, namely: - 

(a) information to be f~rli ished by an occu of a mill in the 
monthly return under sub-section (2) of 

(b)  the form of the monthly return which ev 
inill shall submit to the Collector and the manner 
turn shall be verified under sub-section (3) of 

(c) the manner in which assessment of duty of 
made where no return has been furnished or the 
has been furnished is believed by the Collector to 
defective under sub-section (2) of section 7; 

(d) the conditions subject to which the refund of amount is 
made under section ,9; 

Limitation 
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cution. 

Composl-. 
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offences. 

Protection 
of action 
taken in 
good 
faith. 
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( e )  the authority wit ut  the previous sanction of which in- 
formation may not be disc osed, under.'siib-section (2) of section 12; 

(f) any other matter hich is required to be, or may be,  
prescribed. 1 

(3) Eirery rule made by the 1 Government under this Act 
sha:l be laid, as soon as may be t is made, before each House of 
Parliament, while it is in sessio otal period of thirty days which 
may be comprised in one sessi wo or more successive sessions, 
and if,  before the expiry of immediately following the  
session or the successive sessio , both Houses agree in making 
any modification in the rule es agree that the rule shculd 
not be made, the rule shall t e effect only in such modified 
form or be of no effect, as y be; so, however, that any 
such modification or annulm prejudice to the 
vaIidity of anything previous 

Amend- 20. In the Produce Cess Act, 1966, !,- 
ment of (a) in sub-clause (ii) of claus (g) of section 2,- 
Act 15 of \ 

1966. (2) the words "copra or7', both the places where they 
occur, shall be omitted; 

(ii) the words ", as the may be," shall be omitted; 

(b) in section 6, the words "or in both the places where 
they occur, shall be omitted; 

(c) in  the Second Schedule, 2 and the entries 
relating thereto in columns 2, 3 and 4 shall be omitted. 


